BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ), CHENNAI

O.A NO. 202 OF 2021

Sri. Kuntla Dharmarjun Reddy
.............. Applicant(s)

Versus

District Collector, Suryapet & Others

............ Respondent(s)

REPORT FILED BY THE 2ND RESPONDENT

Place: Suryapet

Date : 21.03.2022 Mrs. H.Yasmeen Ali
Counsel for R -2



REPORT FILED BY THE 20 RESPONDENT

Karnala Kunta is also called as Regula Kunta is a very small tank under
Panchayatraj Department and having the following Hydraulic Particulars:

Full Tank Level +100.00 meters.

Tank Bund Level +101.50 meters

Weir Length 14.00 Meters (constructed bye-wash in the low
pocket on Right flank)

Tank bed area Ac.08-28 Gts.

( Full tank level) (Ac.07-16 Gts. Government Shikam land,
Ac.01-12 Gts. Private Patta land in FTL).

Buffer Area Ac.00-34 Gts.

(9 mtrs from FTL)

Ayacut Ac.14-08 Gts.

No. of Off Take 1No. (on left Flank)

Sluice

The boundaries of the tank are as mentioned below:

North Sri Sai Developers, Mandadi Avenues, Kuda Kuda (V), Chivemla
(M), Suryapet District.

East Residential Plots of Sri Ghanapuram Raghu

South Ayacut area

West 60 feet road to Collectorate, Suryapet.

. The total area of FTL and Buffer zone of Karnala Kunta is 09 Acre-22

Gts owned by both Government and private owners. An area of 07
Acre-16 Gts belongs to Government Shikam land bearing Survey. No.
328 and the remaining areas partly falls within FTL and buffer zone
which belongs to private owners of their Patta land bearing survey

Nos. 321, 327 and 329.

. It is submit that some of the photographs submitted by the applicant

indicate the status of the tank during the heavy flood condition
occurred during the period i.e. from 01.09.2021 to 09.09.2021 (88.90
mm rainfall). The photographs are indicating the tank bed inundation
over & above FTL level and raised water more than FTL (Full tank
level) condition i.e MWL (maximum Water Level). It is a usual
phenomenon that during the heavy flood condition there will be a
surplus over the FTL and which will be normal and stabilized at FTL

immediately after recede of flood, which will not affect the tank.

It is submit that certain photographs are indicating inundation of the
fields but the same fields are kept ready for transplantation. But not
it is a submergence condition during the flood time. Transplantation
is being continued immediately after recede of the flood and no report

of crop damage during the said khariff season. Therefore, no damage




to crop. The photographs which is submitted by the applicant is
located half kilometer away from the tank. Further, it is submit that
with regard to weir/bywash allegation, it is restored to original

condition and thereby no impact or effect on the tank.

. It is submit that with regard to cutting the bund case was filed
against R6 (Sri Ganapuram Raghu) and Shiva, the same was stopped
and suspended and lodged FIR No.190/2020. Which will have impact
to the bund with regard to stability. The bund was illegally cut down
from its Top of bund level (TBL) and being leveled.

. As per the Honb’le National Green Tribunal resurvey was conducted
on 24.11.2021 jointly by the Irrigation and Revenue department and
demarcated the FTL and buffer zone lines of tank (Contours) as
opined by the Joint Committee during the inspection on 23-11-2021.
During the resurvey (plan indicating the features) it is noticed that the
construction of wall in the Sy. No. 329 belongs to R6 (Sri. Ganapuram
Raghu) is falling under buffer zone. It is a clear indication of violation
of DTCP norms. (Copy of the plan indicating encroachment is enclosed
for reference). No permission was granted by any Government
(competent) authority for such construction in the said buffer area

pertaining to R6 (Sri Ganapuram Raghu) Sy.No.329.

. It is submit that in view of the above, it is decided to issue notices to
R6 (Sri Ganapuram Raghu) for removal of the construction
(encroachment) for keeping the tank bed to the Original required
status. In this connection notices were also issued on 30.11.2021 &
06.12.2021 by Irrigation Department under the section 46,47 and 48
of Irrigation Act 1357F to the party R6 (Sri Ganapuram Raghu)
(Notices copy enclosed) directing for the removal/demolition of said
construction (encroachment). In response to the notices issued, the
R6 (Sri. Ganapuram Raghu) has responded and removed the
encroachments by dismantling the wall which is constructed within
Buffer Zone, at present; there are no encroachments in the Buffer

Zone. (Photographs enclosed).

. It is submit that the case have filed against the R6 (Sri Ganapuram
Raghu) vide complaint Dated 21.07.2020 stating that an attempt was
made by R6 (Sri Ganapuram Raghu) and others to cut the bund. The
bund was illegally cut down from its Tank Bund level (TBL) and being
levelled. Accordingly the FIR was also filed by the Station House
Officer, Chivemla based on the complaint vide FIR No. 190/2020



enclosed for ready reference against R6 (Sri Ganapuram Raghu) and
shiva. Charge sheet was also filed by the SHO in the court of
Additional Judicial First Class Magistrate, Suryapet.

. It is submit that the R6 (Sri. Ganapuram Raghu) has removed the
encroachments by dismantling the wall which is constructed within
Buffer Zone. At present, there is no encroachments are in the Buffer
Zone. (Photographs enclosed) and the authorities are very much keen
to protect the tank without any damages and if any damages caused
by violators immediately the authority is taken severe action by filing

a case against the violators.

Superintending Engineer,
Irrigation Circle,Suryapet.
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LOCATI O N MA P OF Karnala Kunfa survey no 328
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CHARGE SHEET
(U/s 173 Cr.P.C)

IN THE COURT OF THE ADDL.JUDICIAL FIRST CLASS MAGISTRATE
AT SURYAPET

Honoured Sir,

1. Di;f. Suryapet P.S: Chiyvémlc FIR No: 190/2020, Dated: 21.07.2020

2. Charge sheet No. /2020 (

3. Dated 07.09.2020

4, Acl and section of Law 430 IPC Sec 3(i)(ii) of PDPP Acl, Sec
) N S0 (1)(o#2) Telangana Irrigation act

3 1357

5. iaType of final result Charge sheet i

6. If final result is occurred Occurred

7. If supplementary or Originol Original
8. Name and rank of I.O. P.Lokes%\Sl of Police, Chivvemla

9. ‘i‘;\lome and address of the

bomf)lainanf

-

D. Uday Kumar s/o Yallaiah, age ; 27 Yrs, Caste : SC Mala, Occ : Assistant
Engineer, 1.B. Section Chivemla. R/o HNO.1-7-173/F3, Church ComMpound,
Suryapet Mobile No. 7093890689

-

~10.  Date on which the complainant wa: 08.09.2020
.""'lnformed about result.

ﬁ»}nw"? 1. Porhcul@rs of the property seized - -
, A WY, O C

12 J\zrtlcﬁlcrf of the accused charge sheeted

U”“\'i ‘.n.

\\)\ ‘A“J‘ h Gonapurom Raghu s/o Janaki Ramulu, age: 38 Yrs, Caste: Kummari, Occ :
/ 24 Ra‘d‘%p‘boye@ﬂ}/o 1-8-43/a A5, Srinivas Colony Suryapet Town-9440374160.

rl,.

Drrldugéulld Shwo Kumar s/o Venkateshwarlu, age. : 33yrs, Caste : Goud,
\‘ DCQ ~Business R/o HNO.3-12-3/17/K Seefhorompurom Suryapet Town-
9533158477 -

——13 _ Particulars of the accused not NIL
ey harge sheeted.

> riiculars of the deceased Nil

P :?ulcrs of the witnesses to be examined
5 I

."/D.'Udoy Kumar s/o Yallaiah, age ; 27 Yrs, Coste : SC : Complainani
Mala, Occe : Assistant Engineer, 1.B. Section

Chivemla. R/o HNO.1-7-173/F3, Church compound,

Suryapel Mobile No. 7093890689 be

No o Papen InaRT:




3

LW-2 - Islavath Ravi Naiak s/o Lachiram, age 25 YrssCaste Cirl Witness
» ST, Lambada, Occ : Work Inspector as Contract '
basis Irrigation, | & CAD Department Chivvemla
) Gayamavarigudem village -9640661936.

LW-3  Marthineni Koteshwar rao s/o Kondaiah, age : 57 ; Eye wilness
Yrs, Caste : Velima, Occ : Business R/o Sriram Nagar
of Suryapet Town 9849831273.
LW-4 - Mandari bUpendar Rao s/o Late Prabhudasstage @ - Cirl Witness
133 Yrs, caste : Sc Madiga, Occ : Agriculture R/o
Kudakuda Village of Chivvemla Mandal -

19059992405. -

LW-05 Gattu Gopi s/o Eedaiah, age : 26 Yrs, Caste : SC/ nasuPanch for
Madiga, Occ : Pvt Employee R/o scene of
Seetharampuram village of Suryapet Town- Offence
9010898381. b

. £
LW-06 # Chintha Vinay s/o Yallaiah, age : 30 Yrs, Caste : Sc ¢ Panch for
“Madiga, Occ : Auto Driver R/o Boddurai Bzar, scene of
/ Suryapet Town- 9951277388. _ Offence
LW-07. P.Lokesh S| of Police, Chivvemla F.S. 1.O & filed

charge sheet

16 |‘f final result is false indicate the action taken G~
17 Résult of the laboratory analysis -

17. BRIEF FACTS OF THE CASE

Occurred prior to 20.07.2020 Q‘r limits of Kudakuda and was
reported on 21.07.2020 at 19.00 hours by the complalnam Dharavath Radha
w/o Venkanna, age : 35 Yrs, Caste : Lambad, Occ : Agriculture R/o Rajuthanda
wllege of Chivvemla mandal. The accused persdh Dharavath Mangtha s/o

AThCWUfIy(J oge 45 yrs, Caste: ST/Lambada, Occ: Agriculture R/o Rajuthanda
yg;@é' of ¢

:lyvemlcx mandal and three others. The ploc;e of offence

*!-.

ol
The‘,legn‘s@rl)ol JJrlscﬂlchon of the Hon'ble Court

\
. AW

f\)/ (pﬁ ol 7 ¥ .' The brief facts of the case are that on 21.07.2020 at 19.00 hours

\ Wy \Chvvemfo Md

\Idnk @equk‘) Kunta (karnala Kunta) bund was illegally cut down from ifs TBL. (mnk s

fs- ;R A
q-i;e percentages in the tanks O|Orp with the Work mspodor
al. During the visit/inspection of the tanks it is nohced that the

Bund Level) and being leveled. Restoration of the above sdid lank !\(\c,uld |

L 1] tﬁ oD G EETTN

pET S Logiiy SAPN \
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Kunta (Karnala Kunta) Kuda Kudg Village, Chivemlq Mandal was sanctioned in

Mission Kakatiya Phase-|| video G.O. Rt.NO. 315, Dated: 30-03-2017 for Rs. 9.48
Lakhs which serves an extent of Ac.14-08Gts .

I have enquired locally about the pe#r‘son(s) responsible regarding
this endongcrlng act to the stability of the tank and have come to the
conclusion that Shiva Prasad R/o Suryapet bearing Mobile Number 9533158477
and Ghanapuram Raghu R/o Suryapet bearing Mobile Number 9440374160 has
done mtennonclly for the purpose of widening the road so as to develop the
layouts thereby without the NOC of this Deporfmenf
\ As per The Telangana Imigation Act, 357 F Part VIII, Penalties a.nd
Procedure Section: 50 (1), Sub Sechon (1) (a) cmd Section (2) "Whosoever
WIThoUT the permission of the Competent officer:- pierces or "cuts through, or
attempts to pierce or cut through, or otherwise to damage or destroy or
endanger the stability of any irrigation work"- is punishable offence with fine or
imprisonment which may extend up to one year.

‘ » In this regard, | request you to enquire once again personally so as {o
reconfirm the persons responsible for the endongerlng act Towards the fank
chulc Kunta/ Karnalg Kunta, Kuda Kuda (V). Chivemla Mandal mentioned
above and to lodge a case by considering this complaint to take necessory
action so os to safe guard the precious water bodies '

Basing on the above complaint the LW 07 registered a case in
Cr No: 190/2020 U/s 430 IPC Sec 3(i) (ii) of PDPP Acf Sec 50 (1)(a)(2) Telangana
Irrigahon act 1357 and took up the investigation. '

During the course of investigation the LW-07 éxomined and
recorded the statements of LWs-01 & 02 in part-ll CDs in detail. Due o late hours

4 ‘lclc‘)uld i‘f’j )
) /w\s ‘

/

(’ ; Lafer on 27.07.2020 the acc used peron Al has volunfonly and
‘.". _,'L,\ suﬁ‘%}\mdzb‘e}ore the LW-07 by admitti fing their guilt served a notice U/s 41 (A)

'\;\“,‘;.\ I CgvP‘b ‘to The accused Al has came to Police Station ,Chivv.em{o_;_ory

oceeded for further investigation,

-

P /28‘08 2(3)26\@ 10.00 hours to question them to ascertain facts and c_ir,c'l‘}'rﬁfsg,iqfr‘{ces' '
gl bn”@Q 08.2020 the accused person Al Ros surrendev’cd beforo the.

notice U/s 41 (A) 3 Crp.C. and dlrecfed them to B ,
"‘ffor‘e‘ ’rhe Hon'ble JFCM court af Suryopef after reco:vmg g L

-

Later, on 20.08.2020 the accused person A2 has voluntarily and
surrendered before the Lw-07 by admitting their quilt served a nofice U/s 47
\'\&/\)&L (A) 1 Qr-ﬁ3§3t{;,ggﬁfpg;fg,%gﬂ‘sed A2 were came to Pdlice Station Chivvemla on

/A Bherpn e A FER
L i



28.08.2020 at 10.00 hours to question them fo ascertainfacts and circumstances

: ’ S
form them. "

; On 24.08.2020 the accused person Al has surrenderéd before
the LW-07. Then the LW-07 served a notice s A 3TCrP.C. and directed
them to appear before the Hon'ble JFCM court at Suryapet after receiving the

summons.

As per the collected evidence the investigation done so far and it
is discloséi,d that the LW-01 is the complainant , the LWs2 to 04 were the withess.
The complainant have been visiting to various tanks in the Chiverrﬂo mandal as
a part of periodic inspections in the aspects of Operation & Maintenance and
to check the water percentages in the tanks along with the Work inspector/LW-
02, Chivemla Mandal. During the visit/inspection of the tanks it is noficed that
the tank Regula Kunta (kamala Kunta) bund was illegally cut down {romﬂns TBL
(Tank Bu%d Level) and being Iéveled. Restoration of the above said tank Regula
Kunta (Karnala Kunta) Kuda Kuda Village, Chivemla Mandal wos’sanclioned'in
Missioancnlgatiyq Phase-lll video G.O. RE.NO. 315, Dated: 30—03—2617 for Rs. 9.48

Lakhs which serves an extent of Ac.14-08GHs.

The complainant/LW-01 enquired locdlly about the person(s)
rcsponmble regarding this endangering ocl fo the sioblln‘y of the fank and have
come 19 the conclusion that t5he accused persons Al & A2 were done
intentionally for the purpose of widening the road so as fo develop the layouts
thereby without the NOC of this Department.

As per The Telongdne Imigation Act, 1357 F Part VI, Pe.nolﬂes and
Procedure Sectlion: 50 (1), Sub Section (1) (a) and Section (2) "Whosoever

P
wnhoub‘rga\germlssnon of the Competent officer:- plerces or cuts through, or

{4
Ottempﬂs To.v;lp erce or cut through, or otherwise to damoge or destroy or

‘ endong Hﬁwé\ ;tgiblllty of any irrigation work"- is a punishable offence with fine or

wnp%nmeni wn}ch may extend up to one year. Thus the offence is established

%, oga;qsh‘rhé gc"éused and the accused A-1 & A2 were liable to be punished U/s
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3w Oceurrence df Offence -

Day
Date & Time Ty Prior To

b) Information Received at p.S.: Date & Time

21/07

Date & Time From
Time Periog

712020 19:00

¢) General Diary Reference: Entry No 19 Date & 'I'an 21/07/2020 19:00
4 Typeof Information: Written 8
5. Place of ()I:CIlrt'gi?(‘(':

1) Distance an(il;l)irccxion From p.S, 10 Kms,North-West Beat No.

Y b) Adiresy F}’lacu Arca/Mandal Street/Village
Regula Kunta of Kuda Kuda Limits Chivvemla Kuda Kuda
City/District Suryapet State Telangana

) In case, outside the limit of this Police Station, then 45
Name of P53, , District
6. Coe plainang In:f";)rmam :
a)  Name r’.)orj‘;aia Uday Kumar
b)  Father's /Husband's Name Yallaiah
¢ Date/Year of Birtn Age . 27
B ¢ Caste 6 Mala

Sl Date of Issue (

t ;"ﬂ."") ] l.‘pff,icial,Non-ngevt_ted_ Mobile No. ’)5"
/ " “Area/Mandal Srr(_'vl/‘x'illa[{‘C ; ¥ g ‘!
Suryapet Chuich Compound ‘Suryéip‘é! J ! r
EAT. oo )

.» . '['.Suryapel State  Telanc ?m‘ rey o
% 2 % ;:l)'c'iavilx of ];i;‘(;“'ll/‘lﬁ;t‘(‘;t‘d/llllkﬂﬂ\vll accused with full partculars: e/~
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1t G

Serial No @ 1
a)  Name ! Dindigalla Shiva Prasad

b) Father's /Husband's Name @

Venkateshwarlu

¢) ()ccupulinp : Gold St
o Age: 33 Nationality :
¢) Address :.‘ :
House No : Secl}uu‘;\mpu;gmV_C_o_lwqr}__ R ...

Arca/Mand  Suryapet

State : Telangana
h) Phone(Off) : 0
Cell No : : 0

i
\f

i) Email:

]
‘
{

Serial No @ | e

a) Name: Ganapuram Raghu
b) Father's /Husband's Name :
¢) Occupation :
f) ~ Age: 0 Nationality :
2) /\ddrcs; l)
House NoO Suryapet Town
Arcu/.\/laind Suryapet
State :l
h) Phone(Off) : 0
Cell No : 0

) Fmail :

d) Caste:  Goud

Street/Village
City/District :

PIN:

Phone(Resi) :

d) Caste:

Street/Village
City/District :

PIN :

Phone(Resi) :

Physical features, deformities and other details of the Suspect:

Date/Yea
Birth

Teeth
8 9

Mo of P rgem s e

bl
i

I

r of

DOB/AGE:33

DOB/AGE:0

Hair

10

Build

Eyes

"

-
A%
¢) Gender:  Male
Suryapel
0.
0.
4
¢) Gender: Male
o
Suryapet
0_.
0
~

£

Height (¢cms)

Ocm

Ocm

Habbit(s)

12

Complexion

Dress Habit(s)

13

“ 1" Identification -
i LMarks(s) . \

Languages/ Dialcct

14




A4

T )
L]

Languages/ Dialect

‘ Deformalities/ "
Peculiarities leet Hair : Eyes Habbit(s) Dress Habit(s)
8 9 10 1 12 PRE 14
i ; ; .
‘!
. } Place Of
- Burn Mark Leucoderma ! Mole ~  Scar Tattoo
15 16 : 7 s 18 e
¥
8. Reasons for delay in reporting by {the complainant /informant
No Délay i v
‘ £

9, Particulars of p?opcrties stolen/involved (Attach scparate sheet, if necessary)

i
L 2 .
10. ‘Total valuc of property stolen : L
11. Tnquest Report/ U.D. Case No. . & ) ) i ' ” '
12. Contents of the complaint / statement of the complainant or informant : = T 5\@ \£)~
M-kl iCOUR;l' or ADDILLJUDICIAL FIRST CLASS MAGIASTRATE AT SURYARET gt AN
oy i = ¥
.;n\»fi}.,’("' e W
‘)fl)‘-
noured Sify
LA
w, ( ()‘ v X A g
Wi e 4h h?i,H facts of the casc are {hat today 1.¢c on 21.07.2020 al 19.00 hours the complainant . Uday Kunmiar., sgistant Fnfinect.
CC\,\Qﬁ C "‘,’\L l\ilq'h s camc 1o Chivvemla Police station and lodged & linglish typed petition which riins as follows:
el (g ,‘
, | '
& 3 S 7 l : i Y
X AN, e oy ,,d(’
NG A "‘l"\w'g,SL\ifiit;s'ﬁ(;c\ - of Police. B i
2 SR o Ch A
- ~ “Ehivenila Majidal. £ B
.. o i b ®
e Suryapel District. : N
f ' by 4
Sir, f
5 Sub: 1&CADD- Minor Irrigation- endangering the stability of jrrigation . ' . .
| . work- for the tank Regula Kunta/Karnala Kunta. Kuda Kuda
! Village, Chivemla Mandal-Request 10 lodpe a case against the
| Miscreants - Reg.
- 3 ~
1o ot PgEa ORI
| S GOy e



13.

Ediied by Foxit PDF Editor
Copyright {c) by Foxit Seitware Conpany. 2004 2607
Ll For Evaluation Only.

I have been visitng to various tanks in the Chivemla mandal as a part of periodic inspections in the aspects
of Opcration & Maintcnance and to check the water percentages, in the tanks along with the Work inspector.
Chivemla Mandal, During the visit/inspection of the tanks it is noticed that the tank Regula Kunta (karnala Kunta)
bund was illegally cut down from its TBL (Tank Bund Level) and.#eing leveled. Restoration of the above said tank
Regula Kunta (Karnala Kunta) Kuda Kuda Village, Chivemla Mandal was sanctioned in Mission Kakatiyva Phasc-ill
video G.O° RL.NO. 315, Dated: 30-03-2017 for Rs. 9.48 Lakhs which scrves an extent of Ac.14-08Gts.

I have enquired locally about the person(s) responsible regarding this endangering act to the stability of the
tank and ‘have come to the conclusion that Shiva Prasad Rio Suryapet bearing Mobile Number 9533158477 and
Ghanapuram Raghu R/o Suryapet bearing Mobile Number 9440374160 has donc -intentionally for the purpose of
widening the road so as to develop the layouts thereby without the NOC of this Dcpartment.

As per The Telangana Irrigation Act, 1357 F Part VIII, Penalties and Procedure Section: 50 (1), Sub
Scction (1) (a) and Scction (2) “Whosoever without the permission of the Competent officer:- picerces or culs
through, or attempts to picrce or cut through, of otherwise to damage or destroy or endanger the stability ol any
irrigation work”= is a punishable offence with finc or imprisonment which may cxtend up to onc year,

In this regard. I request you to enquire once again personally so as to reconfirm the persons
responsible for the endangering act towards the tank Regula Kunta/ Karnala Kunta, Kuda Kuda (V), Chivemla Manda:
mentionéd above and to lodge a case by considering this complain®to take nccessary action so as to safc guard the
precious jvater bodics. -

Encl: Extgact of Telangana Irrigations Ac 1357F.
Extract of G.O.Ms.No.168 Dated: 07.04.2012, MA & UD Department

Yours Faithfully,

Sd/-
D. Uday Kumar,
Assistant Engineer,
~
. 1.B. Scetion Chivemla,
Mobile No. 7094890689
1= _(f{’up) submitted to Deputy Exceutive Engincer. 1.B. Sub Division Suryapet for favour of information and fo-
taking further nccessary action. :
%, Gopy submitted to Tahsildhar & Exccutive Magistrate Chivemla for
favour of information and for taking further necessary action. -

Reccived on 21.07.2020- at 19.00 hours

Basing on the above complaint I SIP registered a case in Cr.No.190/2020 U/s 430 IPC Scc  3(i)(ii) of PDPP Act, Sce 50
(1)(a)(2) Telangana Irrigation act 1357 and took up the investigatio

| b
Action taken: £ o ’

L | . ;
Since Tht above information reveals commission of offence(s) U/s as mentioned at item-No : 2 \W
/ s

)
1) Registered the case and took up the investigation or Name of LOKESH P /

2) Directed to take up the Investigation or Rank:  Sub-Inspector
3)__Refused investigation due to
P e e e Gy
p ! e ' T Sl
: ] ﬂ"’,i):"l}“hzfég;?bqu District . Sl e e point of jurisdiction.
2 D = R T
Ulgd."? : 10 thdomplainant / informant, admitted to be correetly recorded and ' ¥+ - e ;
- 2\ L . 3 S 3 mons Y
g%/ 1o:th'e complainant /informant, free of cost. R R Ty
R'i‘“‘}?‘ i 3 SRR : g
Talld ¢ T oty O )
o {lﬁ,;‘\'»‘«’f}.‘ ,}. . Signature of Off c’:: 1 %‘lmg&? ‘
y Signity ;_L;/,l humb impression of the b T sk
¢omplainant/ informant. T IO L S R
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IRR;}(?VERNMENT OF TELANGANA
ATION AND C.A.D.DEPARTMENT

From
Sri. D.Bh To
- U.Bhadhru B.Tech
ﬁ?fCuupve Engineer, g?gnf%uz?;?/éaghu (R6),
a - . . = = )
gation Division No.1,Suryapet. Srinivas colony, Suryapet.

Lr.No:
I.No:EE/Irr/Div.1/SRPT/DB/DEE(T)/2021-22/Date:30-11-2021

Gentlemen,

Sub:-I & C;AD department - Irrigation Division No.1,Suryapet -
¥ssu1ng of Notice to Dismantle the unauthorized construction
in FTL and buffer zone of Karnala Kunta, Kuda

Kuda(V),Chivvemla Mandal, Suryapet District.— Regarding.

Ref:- 1.Section 46,47 & 48/AP/TS/Area/1357 F.

dekdek kkkkk

With reference to the subject cited above, it is to inform that the

Karnala Kunta, Kuda Kuda(V),Chivvemla Mandal, Suryapet District is an

Irrigation Source. Further, the Hon’ble NGT Committee Members had

inspected the site on 73.11.2021 and instructed to conduct resurvey of

karnala kunta FTL & Buffer. In this regard, I and Deputy Executive

Engineer along with the field staff conducted the survey, it is observed
n east side of karnala kunta is falling within

re here by instructed to remove the wall in 3
021). Further constructing any structures

rigation act 1357F ,Section 46,47 ,48 and
d urban development

that the wall constructed o
the FTL . In this context you &
days (i.e on or before 02.12.2

within FTL is against to the ir

G.O0 168 of ~ Municipal administration an
n is not removed within the time as

department, if the constructio

mentioned above action will be taken accordingly as Pper the rules in

vogue.
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GOVERNMENT OF TELANGANA
IRRIGATION AND C.A.D.DEPARTMENT

IFrom To

Sri. D.Bhadhru B.Tcch., Gagnapuram Raghu (R6),
Executive Enginecr, R/O 1-8-43 /A5,

Irrigation Division No.1,Suryapct. Srinivas colony, Suryapet.

Lr.No:EE/Irr/Div.1/SRPT/DB/ DEE(T)/2021-22/Date:06-12-2021

Gentlemen,

Sub:- I & CAD department — Irrigation Division No.1,Suryapet -
Issuing of Notice to Dismantle the unauthorized construction
in FTL and buffer zone of Karnala Kunta, Kuda
Kuda(V),Chivvemla Mandal, Suryapet District.— Regarding.

Ref:- 1.Section 46,47 & 48/AP/TS/Area/1357 F.

hhhhkhbhkE

With reference to the subject cited above, it is to inform that the
Karnala Kunta, Kuda Kuda(V),Chivvemla Mandal, Suryapet District is an
Irrigation Source. Further, the Honble NGT Committee Members had
inspected the site on 93.11.2021 and instructed to conduct resurvey of
karnala kunta FTL & Buffer. In this regard, 1 and Deputy Executive
Engineer along with the field staff conducted the survey, it is observed
that the wall constructed on east side of karnala kunta is falling within
the FTL . In this context you arc here by instructed to remove the wall in 3
days (i.e on or before 09.12.2021). Further constructing any structures
within FTL is against to the irrigation act 1357F ,Section 46,47 ,48 and
G.0 168 of Municipal administration and urban development
if the construction is not removed within the time as

department,
mentioned above action will be taken accordingly as per the rules in

vogue.
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ENCROACHMENT BY R6

AFTER REMOVAL OF ENCROACHMENT BY R6
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PRESENT SITE PHOTS
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